






War&housillg 7. The Governor General in Council may, by order 
or) l~m.  . notified in the Gazette of India, 

(6) cmcel any such order. 

'official Gazette, 

.any opium legally. imported, whether before or after 
%he payment of any duty leviable thereon, into the 
territories adrninisttked by such Government, or ,into 
any specified pal% thereof, or intended to be exported 

Id) cancel any such declaration. 
An order under clause (6) shall cancel all previous 

. declarations under 'clause (c)  of this section relating 
to places in the territories to which such orcler refers. 

So long as such declaration remains - in force, the 
owner of a l l  such opium shall be bound to deposit it 



POPPY? 

(c )  possesses opium, or 
(G?) transports opium, or 

. a7ny act in respect of warehoused opium, 

which may extend to one. year, or with.fine which may. 
' 

exteiid toone thousand rupees,or with botlz; 
and, where a fine is imposed, the convicting 

Magistrate shall direct the -offender to be imprisoned 
in default of pa,yiiient of tlie fine for  a term wliich . ' 

niay extend to six months, ancl such im~srisonment 

LO: In  rosec cut ions under section nine, it shall -be 
- 

. presunied, uiitil the contrary is proved, tliat all opiuni inprose-  
for which the accused person is unable to account ~~~~~~,~~~~ 

satisfactorily is opium in respect of -nrhicli lie has 
coiiimitted ail offence under this Act. 

-~ . .. .- . .. , . . . . ...,,. -- 



















Number and Subject. Extent of repeal. 
year. 

words " except in t he  
case of o ium," and 
from anf  including 
the words "and iz 
the case of opium, 
down t o  and includ- 
ing the words " siml- 
larly distributed." 

Bombay Regulations. 
1 

Number and I Subject. Extent of repeal. year. 

Bombay Regu- Duty on opium ... ,.. 
lation XXI  of 
1827. 

The preamble, from 
and including the 
words " with the com- 
bincd," down to and 
including the words 
" t,he prohibited." 

Chapters I, 11, I11 and 

Bombay Regu- Malma opium . . . ... S; much as has not 
lation XX of been repealed. 
1830. 


